
central ACniNlSTRATI VE TRIBUNAL P RIN CIP AL^^ CH
NEU DELHI,

C.P .No. 39 of 1995

IN

O.A.No.63 of 1994

NQU Delhi: this the 15th 3anuaryp 1997<>'

^^ON'BLE n R.S. R.ADIGE nEri3ER(A)o

HON'BLE DR.A.7EDAVALLI nOTBER(3).

Shri Vijay Kumar#
S/o Shri Sardari Lai Applicant.

Versus

1. Shri A.K.Bhatnagar,
Secre tary,
n in is try of Railuays,
Rail Bhauan# Railuays Board#

Neu Delhi,

2. Shri L.K.Sinha,
General nan agar,

/ Northern Railway,
- - Baroda House ,

Neu Del hi,

3. Shri I ,P .S, Anan d #
Divisional F^iluay Manager#
Northern Railway,
State Entry fliad#
Neu Delhi Respondents,

( By Advocate: Shri P .S.MahBndru)^

0 RDER( 0 RaL)

BY HONORLE DR. S. R. ADI GE<. ETtB ER( a)

None for the applicant even on second call.

On the first call, fir. P, S.i^ahgn dru had appeared and

invited our attention to the Hon'ble Supreme Court's

judgment dated 6,5,96 in Civil Appeal No, 5413/92 and

connected cases according to which the pr9-1937

Traffic/ Qjmmercial Apprentices ware not entitled

to the higher pay scale of Rs. 1600-2 660 by the force

of memorandum of 15.5,87.

the light of the above# nothing survives in

the C.P. which is accordingly dienissed and the

notices issued to the respondents are discharged.


